IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

O.A. 123/93. ' | Dt.of Decision : 28-09-85.
A. Dayadsnam : .o Appiicant.
Vs,

1. The Railuay Board
Rap, by its Chairman,
Rail Bhavan, New Delhi,

2. Ths Gensral Manager,
SC Rly, Sscunderabad.

3. Ths Diyl, Railway Manager,
- 5C Rly, Guntakal,
Anantapur District.
4. The Sr.Divl, Mech.Enginecr(Loco)

SC Rly, Guntakal, Anandapur(Dist).
=« Respondents,

Counsel for the Applicant : Mr. P.Krishna Reddy

Counssel for the Reapondents : Mr, N.R.Devara]j, S5r.CGSC.
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of Bangalore CAT held that an application under sec,19 of A.T.
Act, 1985 is notmaintainable in order to élaim benefit of jgdgment
which is jus 1in REM when it was denied to the similarly situated
nersons, the remedy is by waykgf a petition unier the Contempt
of Courts Act in the appropri?Fe judicial fo;um and hence even

if the judement in Reddappa's[base 1s held as jus in REM, this

Oh is not malntainable,

3. When similar contentions were raised in an identical

case bearing 0.A.No.48/93 on the file of this Tribunal, it was

held by us by order dt, 28,9.1995 that theare is foree in 1
, :

the contention of the respondent's counsel snd further held

that it is not necessary for disposal of that OA as to whether

ju igment in Redﬁappa's case 1s jus in REM or not. It was also S

L ’ .
held by us in tﬂét 0A that the order of the A.P,High Court in

I ]
W.P.N0,1482/82 having bescome ftnal, cannot he re-opnened in this
OA. It was also held that the order of the Railway Board

! !
(2-1) dt. 18.9.1?92 wherein some ex-gratia paymant was granted
}

was not violative of the Bupreme Court's order in Reddappa's case.
4 \

\ !
For reasons stated therein, 0a No,.48/93 was dismissed,
! o

[

9. As the prayer in this OA 1s same as the prayer in OA
: i
No,48/93 and the contentions are also same, this OA is also dis-.
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missed for the same reasons. No costs.//
i
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1. The Chafrman, Railway Boaid.
. Rallbhavan, New Delhi,
i. gne %:n:ril_Manager, S.CeRly, Secunderabad, :
« -The vislonal Rallway Manager, S5.C+Rly, Gunt :
4, The sSr.Divigional bbng.Eng:gae;(Loco) Ye skals Anantepur:Dist.
" SeCeFly. Guntakal, Anantapur Dist.
5. One copy to Mr.P.Krishna Reddy, sdvocate, CAT.Hyd,
6, One copy to HMr,N.P.levraj, SC.Eer Rlys, CAT  Hyd,
7. .One copy to Library, CaT.Hyd.
8. One spare copy. '
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. To pemit the applicant by

adding the Additional Ground.

e e M/ s.p.Krishna reddy &

{

-~ 'Sht.p.sarada,
- ‘counsel for the App licant.
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